415 Matters under
rule 377

bers from the Sittings of the House held
on the 16th December, 1933,

12.10 hrs.

MATTERS UNDER RULE 377

(i) Delay in constructing the proposed
Fishing Harbour at Paradip (Orissa)

SHRI LAKSHMAN MALLICK (Jagat-
singhpur) : The proposal of Government
of Orssa for construciion of a fishing
habour at Paradip was taken up with the
Government of India as far back as 1970,
The State Government have pursued this
matter at the level of Union Minister on
several occasions. But it is unfortunate
that though over a decade has passed, the
proposal has not been materialised so far.

The estimate for Paradip fishing harbour
has been updated from time to time and
the cost estimmate is increasing every yedar.
At persent about 5. 0 mechanised and non-
mechanised boats are operating in area, A
few hundred more boats are expected to
be operated in Paradip area by the end of
the 6th Plan period, At present trawlers
are being accommodated temporarily at
wooden-jetties in a very limited space in-
side the turning basin of main harbour
without any facility., In the absence of
fishing harbour facilities trawlers are
creating problems for the Paradip port
authorities.

It is therefore absolutely necessrary that
a fishing harbour is set up at Paradip
without any further delay. 1 request the
Government of India to take immediale
steps in the matter,
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(ii) Need to provide immediate relief to
malaria-affected people of
Shahjahanpur (U.P.)

SHRI JITENDRA PRASAD (Shah-
Jahanpur) : Sir, I may be permitted to
draw the attention of the House and the
Government towards the grave and se-
rious condition in District Shabjahanpur,
U.P, caused by the killer disease which
was later on identified as Malaria. The
malaria which broke out in several villages
claimed not less than 700 lives. The
tragedy of such an alarming magnitude
could have been averted had the Public
Health Department of the State and the
Central Malaria Eradication Department
taken sufficient anti-Malaria measures
well in time and acted promptly in diag-
nosing the discase at an carly stage and
by distributing medicines in the affected
areas, Surprisingly, no spraying opera-
tions to check this disease have been
roade in the State during the last few
years. The lack of adequate means of
communication which prevented the sup-
ply of sufficient quantity medicines and
medical help to the suffering people also
added to the deterioration of the situa-
tion.

I, therefore, request that some concrete
steps for controlling the disecase and im-
proving the means of communication
should be taken by the Central Govern-
ment so that timely medical help could be
rushed to the affected areas. Immediate
relief should be given in the affected areas
to provide a nutritive meal once a day to
the affected poor persons in all the vil-
lages who are still facing death due to
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mal-nutrition and re-occurrence of the

discase. ¢

(iii) Need to withdraw the proposed like
in Service charges levied by Mor-
mugao Port Tiust, Goa

*SHRI J S, PATIL (Thane): Goa's
iron ore export industry is facing a severe
crisis due to the world-wide demand-re-
cession, In addition to this, the proposed
measure of Mormugao Port Trust to in-
crease its service charges by 61 per cent
has hit hard the ore export units of Goa.
Two mine-owner exporters have already
stopped functioning. A couple of more
exporters are likely to close down their
units due to steep service levy hike by
Mormugao Port Trust. The ore indus-
try which earns Rs. 140/- crores every
year in foreign exchange will become irre-
trievably sick in near future rendering
many workers jobless.

Mormugao Port Trust has raised
service charges to make its mechanical
ore handling plant self-sufficient. The
operation of the plant is showing losses
for the past two years. lIron ore expor-
ters feel that losses can be wiped out by
instilling more efficiently in the port’s
working and maintaining proper coordi-
nation in its activities. Mormugao Port
Trust is making good its losses by in-
creasing the service charges.

All the exporters associations in Goa
have opposed the move of Mormugao
Port Trust to increase its service charges
and appealed to withdraw irs hike. But
their appeals have fallen on deaf ecars.
I, therefore, request the Government to
take appropriate steps o withdraw
the proposed hike in service charges and
save the iron ore export industry of Goa
from becoming extinct.

(iv) Need for financial help from central
government to Uttar Pradesh for com-
pleting the ongeing irrigation projects
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(¥) Re. peed for payment of [unds by Cenat-
tal governments for modernisation of
Bijnore Sugar Mills
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*The Original speech was delivered in Marathi,



